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NHRCseeks
reportonalleged
illegal stone
quarryingin
Similipalfoothills

STATESMAN NEWS SERVICE
Baripada, 29 Seprember:

The National Human Rights
Commission (NHRC) has
sought an Action Taken
Report(ATR) from the
District Collector over an
allegations of rampant illegal
stone quarrying on the
foothills of the ecologically
sensitive Similipal national
park, including areas near
Saratchandrapur  and
Bankasahi villages under
Kendua Panchayat of
Shamakhunta tehsil .

The Commission, in an
order dated 28 September |
directed the District Magistrate
to conduct an inguiry into
the allegations and submit
areport within two weeks.

Rights activist and Advocate
Mr. Akhand in a complaint
to the apex rights panel
alleged that unauthorised
stone quarrying was being
carried out in the Similipal
foothills, particularly during
night hours, using drilling
machines and explosives.
The complaint also alleged
thatthe gquarrving activities
were being undertakenwithout
the requisite approvals or
environmental clearances.

The complainant placed
the issue before the NHRC
as a4 human-rights matter,
arguing that the alleged
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quarrying was not merely
an environmental violation
but was also affecting the
safety, livelihood and dignity
of local residents.

It further alleged that more
than S0 stone-carrying trucks
were moving through the
area every day, affecting road
satety and the normal life
of residents.

The complaint also raised
concerns over alleged
environmental degradation
in the Similipal region,
including deforestation, hill
cutting and noise and air
pollution.

The Commission observed
that "l true”, the allegations
madein the complaint would
constitute serious violations
of the human rights of the
victims. The original complaint
had sought action against
persons allegedly involved
inillegal quarrying, including
seizure of machinery and
trucks, as well as relief and
compensation for families
whose houses may have been
damaged or whose lives were
allegedly endangered.
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NHRC notice to Meta, Centre
over exploitation of minors

The National Human Rights Commission (NHRC)
on Monday issued notice to Meta, the Ministry of
Electronics and Information Technology (MeitY),
and Etah district administration in Uttar Pradesh
over a complaint alleging that minor children
were repeatedly forced to appear in
objectionable, derogatory and politically charged
social media videos linked to an Instagram
account stated to be operated from Etah district.
The NHRC notice cited a complaint from Sewa
Nyaya Utthan Foundation, raising concern over
children’s dignity, privacy, psychological
well-being, and informed parental consent.
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NHRC seeks report on illegal
stone quarrying near Similipal

UNITED NEWS OF INDIA

Bhubaneswar, Sept 29: The
National Human Rights Com-
mission (NHRC) has sought
an Action Taken Report from
the Mayurbhanj District Mag-
istrate on alleged illegal stone
guarrying in the foothills of
Similipal National Park, in-
cluding areas near Saratchan-
drapur and Bankasahi villages.

In an order dated September
28, the NHRC directed the DM
to inquire into the allegations

“and submit a report within two

weeks of receiving the Commis-
sion’s communication.

The complaint, filed by rights
activist and advocate Akhand,
alleged that unauthorised quar-
rving was being carried out, par-
ticularly at night, using drilling
machines and explosives. Blast-
ing has allegedly caused loud ex-
plosions and tremors in nearby
villages, with cracks developing
in some houses, especially mud

houses inhabited by poor and
vulnerable families.

The complainant also alleged
quarrying without requisite
approvals or environmental
clearances and claimed that
more than 50 stone-laden trucks
passed through the area daily,
affecting road safety and resi-
dents’ normal lives.

The complainant further al-
leged deforestation, hill cutting,
and noise and air pollution, warn-
ing of risks to the safety, liveli-
hood and dignity of communities
dependent on natural resources.
The NHRC said that, if true, the
allegations would constitute
serious human rights viola-
tions and directed its Regis-
try to forward the complaint
to the DM for an expeditious
report. The complainant
sought action against those
involved, including seizure
of machinery and trucks, be-
sides relief and compensation
for affected families.
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NHRC notice to
Meta, MeitY over
use of minorsin
political videos

NEW DELHI, DHNS: The Na-
tional Human Rights Com-
mission hasissued noticesto
Meta, the Ministry of Elec-
tronics and Information
Technology, and the Etah
district administration in
UP following a complaint
alleging the repeated use of
minor childreninobjection-
able and politically sensitive
social media videos.

A bench led by Priyank
Kanoongo took cognisance
of the complaint filed by
an NGO. The complaint
claims that children, includ-
ing those from socially and
economically vulnerable
backgrounds linked to a
coaching institute in Etah,
were scripted, tutored and
made to appear in videos
containing abusive, deroga-
tory and politically charged
language. The purported
videos, allegedly targeting
PM Narendra Modi, were
uploaded and circulated on
Instagram for digital reach
and engagement.
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Odisha: NHRC seeks report on illegal stone quarrying near Similipal
UNI Updated: September 30th, 2026, 08:28 IST in State, Top Stories, Trending

Bhubaneswar: The National Human Rights Commission (NHRC) has sought an Action Taken Report from the
Mayurbhanj District Magistrate on alleged illegal stone quarrying in the foothills of Similipal National Park,
including areas near Saratchandrapur and Bankasahi villages.

In an order dated September 28, the NHRC directed the DM to inquire into the allegations and submit a report
within two weeks of receiving the Commission’s communication.

The complaint, filed by rights activist and advocate Akhand, alleged that unauthorised quarrying was being
carried out, particularly at night, using drilling machines and explosives. Blasting has allegedly caused loud
explosions and tremors in nearby villages, with cracks developing in some houses, especially mud houses
inhabited by poor and vulnerable families.

The complainant also alleged quarrying without requisite approvals or environmental clearances and claimed that
more than 50 stone-laden trucks passed through the area daily, affecting road safety and residents’ normal lives.

The complainant further alleged deforestation, hill cutting, and noise and air pollution, warning of risks to the
safety, livelihood and dignity of communities dependent on natural resources.

The NHRC said that, if true, the allegations would constitute serious human rights violations and directed its
Registry to forward the complaint to the DM for an expeditious report.

The complainant sought action against those involved, including seizure of machinery and trucks, besides relief
and compensation for affected families.
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Etah Police Ordered to Probe Children’s Political Videos
By adarshdubey 18 hours Ago

Etah Police have been directed by the National Human Rights Commission (NHRC) to examine allegations
concerning the use of minor children in politically charged videos uploaded to Instagram by an account
associated with a purported coaching centre in Uttar Pradesh’s Etah district. The Commission has also issued
notices to Meta India and the Ministry of Electronics and Information Technology (MeitY), bringing the children’s
safety, privacy and alleged exploitation into focus.

The NHRC took cognisance of a complaint submitted by the Sewa Nyaya Uthhan Foundation on September 28.
According to the complaint, children were allegedly scripted, prompted and repeatedly made to appear in videos
containing abusive, derogatory and political statements. The videos were reportedly uploaded through the
Instagram account “Pratibha_edu_squad”.

Etah Police have been specifically asked to identify the children appearing in the videos and assess whether they
require protection, counselling or other assistance. The NHRC has said that, wherever warranted, the children
should be produced before the competent Child Welfare Committee for an assessment of their care, safety and
well-being. Their identities and privacy are also to be protected during the proceedings.

The case follows a report concerning Pratibha, described as a home tutor, whose Instagram account had attracted
attention because of videos featuring young students making political remarks. The earlier report also questioned
the accuracy of an “IAS” designation appearing in the account’s bio, noting that publicly available information did
not establish that she had cleared the civil services examination. Those claims remain separate from the NHRC
proceedings and would require verification through appropriate authorities.

Etah Police have also been directed to establish who operates or controls the social-media account and to
examine the involvement of adults in scripting, recording, uploading, circulating or otherwise facilitating the
videos. The Commission specifically mentioned the possible roles of parents, guardians, tuition operators and
other adults. The direction is significant because the central concern identified by the NHRC is not simply the
political content itself, but the alleged involvement of minors in producing and distributing such material.

The Commission has further directed Etah Police to examine the digital material and determine whether any
cognisable offence has been committed. If the investigation discloses an offence, the NHRC has directed that an
FIR be registered and the matter investigated under applicable provisions of laws including the Juvenile Justice
(Care and Protection of Children) Act, the Bharatiya Nyaya Sanhita and the Information Technology Act. The
precise offences, if any, will depend on the findings of the investigation rather than the allegations alone.

Etah Police have also been instructed to ensure that children are not made to participate in similar derogatory or
abusive videos in the future. The Commission has sought an Action Taken Report detailing the number and ages
of children identified, protective and counselling measures, the people operating or producing the content, any
FIR or other action taken, and steps concerning preservation or removal of the disputed digital material.
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The NHRC has separately sought answers from Meta India regarding the Instagram account and the videos
involving minors. Meta has been asked to explain how the material was uploaded and repeatedly circulated, what
steps were taken to restrict or remove it, whether the content generated any financial benefit and how account-
registration information was preserved. The questions place the platform’s child-safety and content-moderation
responsibilities under scrutiny.

Etah Police are not the only authorities involved. The NHRC has also asked MeitY to examine the allegations
concerning children, particularly claims that some came from socially and economically vulnerable backgrounds.
The ministry has been asked to examine the platform’s due-diligence, child-safety and grievance-redressal
mechanisms and submit an Action Taken Report within two weeks.

The controversy highlights a broader challenge created when minors become participants in social-media content
carrying political messages. While political expression is protected in democratic discourse, the use of children in
such material raises additional questions about consent, privacy, psychological welfare and adult responsibility.
Those questions become particularly important when children may be too young to understand the political
statements they are being asked to repeat.

For now, the NHRC proceedings do not themselves establish criminal liability. Etah Police have been tasked with
investigating the allegations, identifying the individuals involved and determining whether the available evidence
discloses offences. The responses from Meta and MeitY, along with the police Action Taken Report, are expected
to provide further clarity on what occurred, who was responsible and what safequards were in place.
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Minors Made To Abuse PM Modi In Reels? NHRC Acts On Etah 'Coaching Centre'

Reported by: Mohit BhattEdited by: Diana George
Updated: Sep 29, 2026, 11:26 IST

NHRC has taken cognizance of allegations that minors at a purported Etah "coaching centre" were used in
scripted Instagram videos and sought reports from authorities.

The National Human Rights Commission (NHRC) has taken cognizance of a complaint alleging that young children
were being used by a purported coaching centre in Uttar Pradesh’s Etah in politically-charged videos.

The complaint alleges that children, including those as young as three, were being made to participate in scripted
videos uploaded on an Instagram account identified as “Pratibha_edu_squad"”.

It also raises concerns over the children’s dignity, privacy, psychological well-being and whether their parents had
consented to the creation and circulation of the videos.

Acting on the complaint, an NHRC Bench headed by Member Priyank Kanoongo has issued notices to the Etah
Senior Superintendent of Police, District Magistrate, Meta India’s Managing Director and Country Head, and the
Secretary of the Ministry of Electronics and Information Technology (MeitY). The Commission has sought Action
Taken Reports from the authorities within two weeks.

The NHRC has directed the Etah police to identify the children appearing in the videos and ensure that they
receive appropriate protection and counselling. The police have also been asked to identify the persons
controlling the social media account and examine the role of adults involved in scripting, recording, uploading or
otherwise facilitating the content.

The Commission has further directed that if the investigation establishes a cognizable offence, appropriate legal
action, including registration of an FIR, should be taken.

The complaint, which was also highlighted in a X post by Muji Singh Rangi, director of ISSF India, alleges that the
purported coaching centre attracted children from economically weaker families but was allegedly using them to
create social media content unrelated to their studies.

Rangi alleged that more than 1,100 videos involving children had been uploaded and claimed that the children
were being made to repeat abusive or political slogans.

The NHRC has also sought an explanation from Meta on how content involving minors was repeatedly uploaded
and circulated on its platform. The social media company has been asked to clarify whether any monetisation or
commercial benefit was generated from the videos, what action was taken to restrict or remove the content, and
whether relevant digital evidence has been preserved.
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The case comes amid wider scrutiny of the impact of social media on children. The National Commission for
Protection of Child Rights (NCPCR) has guidelines covering child participation in entertainment and commercial
content, including content created for social media. The guidelines stress safeguards against situations that could
cause children unnecessary mental or physical suffering and provide for protections relating to consent,
education and earnings from online content.

The NHRC has stressed that the children should be treated primarily as children requiring protection and
assessment, while the investigation should focus on identifying the adults responsible for creating, controlling,
uploading or potentially commercially exploiting the content.

The development also comes days after the Supreme Court raised concerns over the impact of social media on

minors and urged the Centre to consider statutory safeguards governing children's access to social media
platforms.
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NHRC Notice to Meta, MeitY Over Anti-Modi Instagram Videos Featuring Children

In Short Highlight NHRC has sought answers from Meta and MeitY after Instagram videos allegedly showed Etah
children in politically charged content against PM Narendra Modi.

Kahekashan Created On: 29 Sept 2026 1:55 PM IST

The National Human Rights Commission (NHRC) has initiated an investigation into Instagram videos that allegedly
feature children from a coaching centre in Etah, Uttar Pradesh, in politically sensitive content concerning Prime
Minister Narendra Modi. The matter has raised questions about the children’s privacy, dignity and protection
online. According to reports, some of the videos included children making critical remarks about the Prime
Minister, along with politically charged references. The NHRC has decided to examine whether minors were
appropriately protected while the content was being created and circulated.

“The complaint raised concerns regarding the children’s dignity, privacy, psychological well-being, parental
consent and possible exploitation,” the NHRC statement said.

An NHRC Bench headed by Member Priyank Kanoongo has issued notices to the SSP and District Magistrate of
Etah, Meta India's Managing Director and Country Head, and the Secretary of the Ministry of Electronics and
Information Technology (MeitY). The authorities have been asked to submit Action Taken Reports within two
weeks.

The Commission has also directed the police to identify the children appearing in the videos and ensure that they
receive appropriate protection and counselling. Authorities have further been asked to establish who operated
the Instagram account and determine the involvement of adults in scripting, recording, uploading or producing
the content.

“Where a cognizable offence is found, appropriate legal action, including registration of an FIR, has been
directed,” NHRC said.

Meta Asked to Explain Content Circulation

Meta has also been asked to explain how videos featuring minors were repeatedly uploaded and circulated on
Instagram and what measures were taken to restrict their spread. The Commission is additionally examining
whether the content generated any financial or commercial benefit for those involved.

“The Commission has emphasised that the children must be treated primarily as children requiring protection and
assessment, while the investigation should focus on identifying the adults/persons responsible for scripting,

creating, uploading, controlling or commercially exploiting such content,” the commission said.

The NHRC's notice means the matter is now under examination; the allegations and circumstances surrounding
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the videos will be assessed as part of the proceedings.
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NHRC directs Etah police to identify and protect minors, seeks Action Taken Reports within two weeks

The National Human Rights Commission has taken cognizance of claims that minors were scripted and used in
objectionable Instagram videos linked to an Etah coaching centre. It has issued notices to local authorities, Meta
India, and MeitY, seeking protection for the children, investigation into the content, and potential legal action.

By Oneindia Staff Published: Tuesday, September 29, 2026, 13:31 [IST]

New Delhi: The National Human Rights Commission (NHRC) has taken cognizance of a complaint alleging that
minor children were repeatedly featured in objectionable and politically themed social media videos circulated
through an Instagram account reportedly linked to a coaching centre in Etah, Uttar Pradesh.

A Bench of the Commission headed by NHRC Member Shri Priyank Kanoongo has issued notices to the Senior
Superintendent of Police (SSP), Etah; District Magistrate, Etah; Managing Director and Country Head, Meta India;
and the Secretary, Ministry of Electronics and Information Technology (MeitY), directing them to submit Action
Taken Reports within two weeks. The complaint alleged that the children were being scripted and repeatedly used
in videos uploaded on social media, raising concerns about their dignity, privacy, psychological well-being,
parental consent and possible exploitation.

Taking the matter seriously, the Commission directed the Etah police to identify the children featured in the
videos and ensure their protection, counselling and welfare. The police have also been asked to determine who
controls the social media account and examine the role of adults allegedly involved in scripting, recording,
uploading or facilitating the content.

The NHRC further directed that if the inquiry reveals the commission of any cognizable offence, appropriate legal
action, including registration of an FIR, should be initiated in accordance with law. In its notice to Meta India, the
Commission sought details on how content involving minors was repeatedly uploaded and circulated on the
platform. The company has also been asked to clarify whether any monetisation or commercial gain was linked to
the content and what steps, if any, were taken to restrict or remove the videos. The Commission has additionally
directed that all relevant digital evidence be preserved.

The notice to MeitY seeks information regarding the safeguards, oversight mechanisms and regulatory measures
available to address cases involving the use of children on digital platforms.

The Commission observed that the children appearing in the videos must be treated primarily as children
requiring protection and care. It emphasized that the focus of the investigation should be on identifying and
examining the role of the adults or other persons responsible for creating, scripting, uploading, controlling or
commercially exploiting the content. The matter will be reviewed by the Commission after receiving responses
from the concerned authorities and agencies.
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NHRC Issues Notice To Meta, Centre Over Alleged Exploitation Of Children In Social Media Videos

The NHRC has issued notices to Meta, MeitY and Etah authorities over allegations that minor children were made
to appear in objectionable and politically sensitive social media videos. Police have been directed to identify and
protect the children, investigate those involved and preserve digital evidence.

Vidhi Santosh MehtaUpdated: Tuesday, September 29, 2026, 06:21 PM IST

New Delhi, September 29, 2026: The National Human Rights Commission (NHRC) has issued notices to Meta, the
Ministry of Electronics and Information Technology (MeitY) and the Etah district administration in Uttar Pradesh
over allegations that minor children were repeatedly made to appear in objectionable and politically sensitive
social media videos.

The NHRC acted on a complaint by Sewa Nyaya Utthan Foundation, which alleged that children, including those
from socially and economically vulnerable backgrounds, were tutored and made to appear in videos containing
abusive, derogatory and politically charged expressions. The videos were allegedly uploaded and circulated
publicly to gain digital reach and engagement.

Children's Safety In Focus

The complaint raised concerns about the children’s dignity, privacy and psychological well-being, as well as
informed parental consent. It also alleged possible exploitation by adults controlling or facilitating the content.

The allegations raise broader concerns about the safeguards available to children appearing in social media
content, particularly when adults are involved in creating and circulating material for online engagement. The
NHRC's intervention puts the focus on whether adequate measures were in place to protect the children and their
interests.

Police Told To Probe Roles

The NHRC Bench, presided over by member Priyank Kanoongo, sought action-taken reports from the authorities
concerned within two weeks. It directed the Senior Superintendent of Police in Etah to identify the children and
ensure their protection and counselling, The Hindu reports.

The police have also been directed to investigate the roles of those allegedly involved in scripting, recording,
uploading and circulating the videos. They have been asked to register a First Information Report (FIR) if the
inquiry discloses a cognisable offence and to preserve relevant digital evidence.

Rehabilitation Measures Sought

The District Magistrate has been directed to ensure appropriate care, protection and rehabilitation measures for
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the children through the Child Welfare Committee and the District Child Protection Unit.

The directions indicate that the matter extends beyond investigating who created and circulated the videos, with
the children’'s immediate protection, counselling and rehabilitation also forming part of the NHRC's response.

Meta Asked To Explain

Meta, the parent company of Facebook and Instagram, has been asked to explain how the content was repeatedly
uploaded and circulated. The company has also been asked whether the material generated any monetisation or
commercial benefit.

The NHRC has sought details about the steps taken by Meta to preserve relevant digital evidence and address the
material. These questions place scrutiny on how social media platforms respond when content involving children
is repeatedly circulated and potentially used for commercial or engagement purposes.

MeitY To Examine Platform Safeguards

MeitY has been directed to examine the platform'’s due diligence, child safety and grievance redressal
mechanisms.

The responses from Meta, the ministry and local authorities will be important in establishing how the videos were
created and circulated, whether any offence was committed and what measures were taken to protect the
children involved.
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NHRC Seeks Report on Alleged Illegal Stone Quarrying in Similipal Foothills
Sagarika Satapathy Date: September 29, 2026, 9:42 PM

Date: TNI Bureau: The National Human Rights Commission (NHRC) has sought an Action Taken Report from the
District Magistrate, Mayurbhanj, on allegations of rampant illegal stone quarrying in the foothills of the
ecologically sensitive Similipal National Park, including areas near Saratchandrapur and Bankasahi villages under
Kendua Panchayat of Shamakhunta tehsil. The Commission, in an order dated September 28, 2026, directed the
District Magistrate to conduct an inquiry into the allegations and submit a report within two weeks of receiving
the Commission’s communication. Rights activist and Advocate Akhand in a complaint to the apex rights panel
alleged that unauthorised stone quarrying was being carried out in the Similipal foothills, particularly during night
hours, using drilling machines and explosives. According to the complaint, the alleged blasting was causing loud
explosions and tremors in the surrounding villages, with claims that cracks had developed in houses, particularly
mud-built houses inhabited by poor and vulnerable families. The complaint also alleged that the quarrying
activities were being undertaken without the requisite approvals or environmental clearances. The complainant
placed the issue before the NHRC as a human-rights matter, arguing that the alleged quarrying was not merely an
environmental violation but was also affecting the safety, livelihood and dignity of local residents. It further
alleged that more than 50 stone-carrying trucks were moving through the area every day, affecting road safety
and the normal life of residents. The complaint also raised concerns over alleged environmental degradation in
the Similipal region, including deforestation, hill cutting and noise and air pollution. It contended that
degradation of the local environment could adversely affect the rights of communities dependent on the area'’s
natural resources. Importantly, the Commission observed that “if true”, the allegations made in the complaint
would constitute serious violations of the human rights of the victims. On that basis, it directed its Registry to
forward a copy of the complaint to the District Magistrate, Mayurbhanj, for an inquiry and an expeditious report
within two weeks. The original complaint had sought action against persons allegedly involved in illegal
quarrying, including seizure of machinery and trucks, as well as relief and compensation for families whose
houses may have been damaged or whose lives were allegedly endangered.
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NHRC takes cognizance of alleged use of children on social media by Etah-based ‘coaching centre’

It noted that the complaint raised serious concerns regarding the children’s dignity, privacy, psychological well-
being, parental consent and possible exploitation.

Statesman News Service | New Delhi | September 29, 2026 11:59 am

The National Human Rights Commission (NHRC) has taken cognizance of a complaint alleging the scripted and
repeated use of minor children for making objectionable and politically charged social media videos linked to a
purported coaching centre in Uttar Pradesh’s Etah.

The NHRC Bench, presided over by Member Priyank Kanoongo, has issued notices to the SSP and District
Magistrate of Etah; Managing Director & Country Head, Meta India; and the Ministry of Electronics and
Information Technology (MeitY), seeking Action Taken Reports within two weeks.

It noted that the complaint raised serious concerns regarding the children’s dignity, privacy, psychological well-
being, parental consent and possible exploitation.

Further, it has directed the police to identify the children, ensure their protection and counselling, ascertain the
persons controlling the social-media account and examine the role of adults involved in scripting, recording,
uploading or facilitating the content. Also, it directed to take appropriate legal action, including registration of an
FIR, where a cognizable offence is found.

The NHRC has asked Meta to explain how such content involving minors was repeatedly uploaded and circulated,
whether any monetisation or commercial benefit was generated, and what steps were taken to restrict and
remove the content while preserving relevant digital evidence.

It stated that children should be treated primarily as children requiring protection and assessment, while the
investigation should focus on identifying the adults/persons responsible for scripting, creating, uploading,
controlling or commercially exploiting such content.
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NHRC seeks report on high-decibel D) sound
City |Riyan Ramanath V | Sep 29, 2026, 20:45 IST

Bhubaneswar: The National Human Rights Commission (NHRC) has sought an action taken report (ATR) from
Khurda district administration and police over the alleged use of high-decibel D) sound systems during a recent
Ganesh Puja immersion procession in Jatni that reportedly led to the death of one person. A slab of a building
collapsed on spectators due to the alleged vibration from DJ sound leading to the death.

Acting on a complaint filed by Manoj Jena, chairperson of Human Rights Front India, the commission took
cognisance of the matter and observed on Tuesday that the allegations point to possible human rights violations
and negligence by public authorities. The NHRC said the complaint raises concerns over the alleged violation of
the right to life guaranteed under Article 21 of the Constitution.

It has directed the district magistrate and superintendent of police, Khurda, to conduct an inquiry and submit a
detailed report within two weeks. According to the complaint, high-decibel DJ systems were allowed to operate
during the immersion procession despite existing restrictions and regulations governing noise pollution.

The complaint further alleged administrative lapses in enforcing the rules and hinted at possible political
influence behind the permission granted for such activities. The complainant has demanded strict legal action
against officials, organisers and D) operators found responsible for the incident. He has also sought
compensation for the family of the deceased and proper medical treatment for those injured.
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Rights Body Flags Coaching Centre's Alleged Use Of Minors For Social Media

The Commission has directed the Etah police to identify the children involved and ensure that appropriate
measures are taken for their protection.

Reported by: Bismee Taskin Islam India News

Sep 29, 2026 12:59 IST

New Delhi: The National Human Rights Commission (NHRC) has taken cognizance of a complaint alleging that
minor children associated with a purported coaching centre in Etah, Uttar Pradesh, were being scripted and
repeatedly used in objectionable and politically charged social media videos.

According to the complaint, the children were featured in videos circulated through an Instagram account, raising
concerns over their dignity, privacy and psychological well-being. The complaint also questioned whether the
children's parents or guardians had given consent for their participation and whether the minors were being
exploited for the creation and circulation of social media content.

The NHRC Bench presided over by Priyank Kanoongo has issued notices to the Senior Superintendent of Police,
Etah, District Magistrate, Etah, Managing Director and Country Head, Meta India and Secretary, Ministry of
Electronics and Information Technology (MeitY). The authorities have been asked to submit Action Taken Reports
to the Commission within two weeks.

The Commission has directed the Etah police to identify the children involved and ensure that appropriate
measures are taken for their protection and counselling. The police have also been asked to ascertain the persons
controlling the Instagram account through which the videos were circulated. The NHRC has further directed the
police to examine the role of adults involved in scripting, recording, uploading or otherwise facilitating the
content featuring the minors.

If the inquiry establishes that a cognizable offence has been committed, the Commission has directed that
appropriate legal action be taken, including registration of an FIR.

The Commission has also sought information from Meta India on the repeated uploading and circulation of the
content involving minors. Meta has been asked to explain how such content was allowed to be repeatedly
uploaded and circulated on the platform and what measures were taken to restrict or remove it. The company has
also been asked to clarify whether any monetisation or other commercial benefit was generated from the
content.

The Commission has directed that relevant digital evidence be preserved while the matter is examined.
The NHRC has emphasised that the children should be treated primarily as minors requiring protection and

assessment, rather than as subjects of the investigation. It has directed that the investigation focuses on
identifying the adults or other persons responsible for scripting, creating, uploading, controlling, or commercially


https://www.ndtv.com/india-news/rights-body-flags-coaching-centres-alleged-use-of-minors-for-social-media-12113358
https://www.ndtv.com/india-news/rights-body-flags-coaching-centres-alleged-use-of-minors-for-social-media-12113358

exploiting the content.

The Commission's directions come in response to allegations concerning the use of minors in social media
content and the potential impact such activity could have on their dignity, privacy, and well-being.
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Meta, MeitY get NHRC notice over anti-Modi political content featuring children on Instagram

The NHRC has initiated an investigation into videos circulated on Instagram showing children in politically
sensitive content against PM Modi.

Amit Bhardwaj and Business Today Desk
Noida,
Updated Sep 29, 2026 12:26 PM IST

National Human Rights Commission of India (NHRC) has issued a notice to Meta and the Ministry of Electronics
and Information Technology (MeitY) after videos of children went viral on Instagram, allegedly featuring them in
anti-PM Modi political content. Several videos reportedly showed children studying at a coaching centre in Etah
being featured in scripted, politically charged Instagram videos. The video includes children with critical remarks
on India's Prime Minister Narendra Modi.

Anti-Modi video of children goes viral: NHRC to examine allegations

In an X post shared by Muji Singh Rangi, some videos contained politically charged slogans and references to
“vote chori” and “pro-CJP"” content. Now, the NHRC has decided to examine the allegations over objectionable and
politically charged videos featuring children from a coaching centre in Etah, Uttar Pradesh.

“The complaint raised concerns regarding the children’s dignity, privacy, psychological well-being, parental
consent and possible exploitation,” the NHRC statement said.

An NHRC Bench headed by Member Priyank Kanoongo has issued notices to four parties: SSP, Etah; District
Magistrate, Etah; Managing Director & Country Head, Meta India; and the Secretary, MeitY. These authorities have
been asked to submit Action Taken Reports within two weeks.

Alongside the investigation, NHRC has asked the police to identify the children featured in the videos and make
sure they receive protection and counselling. They have also asked to identify who controls the Instagram account
and the role of adults involved in scripting, recording, uploading or helping produce the videos.

“Where a cognizable offence is found, appropriate legal action, including registration of an FIR, has been
directed,” NHRC said.

Meta under fire for explanation
Alongside the concerned authorities, Meta has been asked to clarify how the videos involving minors were

repeatedly uploaded and circulated on its platform, and what steps the company took to restrict the videos. Meta
is also said to investigate whether the videos made any money or received commercial benefits.
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“The Commission has emphasised that the children must be treated primarily as children requiring protection and
assessment, while the investigation should focus on identifying the adults/persons responsible for scripting,
creating, uploading, controlling or commercially exploiting such content,” the commission said.



§

i OpIndia, Online News, 30/09/2026

Source: https://www.opindia.com/2026/09/nhrc-directs-etah-police-to-
register-fir-meta-respond-complaint-home-tutor-pratibha-instagram-
children-anti-modi-hate/

NHRC directs Etah Police to register FIR, Meta to respond after complaint against ‘home tutor’ Pratibha, who was
brainwashing children with anti-Modi hate: Details

After OplIndia reported about a home tutor Pratibha using her Instagram page with a misleading bio and posting
videos featuring school children hurling abuses at PM Modi, the National Human Rights Commission (NHRC) has
initiated action.

29 September, 2026 Shraddha Pandey

On 28th September, the National Human Rights Commission took cognisance of a complaint filed by the Sewa
Nyaya Uthhan Foundation against exploitation of minor children for creation and circulation of abusive and
derogatory content on Instagram by a purported coaching centre with account name “Pratibha_ed_squad".

The coaching centre publishing politically charged videos using children, operates from Uttar Pradesh'’s Etah
district. The complaint alleges that children are being scripted, tutored, and frequently made to appear in videos
containing abusive, derogatory, and politically charged expressions. The videos are recorded and uploaded on the
Instagram handle “Pratibha_edu_squad” for reach and engagement.

“It is alleged that children, including those belonging to socially and economically vulnerable backgrounds, are
being scripted, tutored, and repeatedly made to appear in videos containing abusive, derogatory, and politically
charged expressions, which are thereafter uploaded and circulated publicly for digital reach and engagement. The
complaint further alleges that a large number of such videos depicting minor children have been uploaded on the
platform, raising serious concerns regarding their dignity, privacy, psychological well-being, informed parental
consent and possible exploitation by adults controlling or facilitating such content,” the NHRC notice states.

“The allegations, if established, disclose serious issues concerning the care, protection and dignity of children and
their alleged use by adults for creation, publication and amplification of digital content, warranting examination
under the human-rights jurisdiction of the Commission,” it adds.

The NHRC Bench headed by Member Priyank Kanoongo has issued notices to the Etah Senior Superintendent of
Police, District Magistrate, Meta India's Managing Director and Country Head, in addition to the Secretary of the
Ministry of Electronics and Information Technology (MeitY).

The Commission has directed Etah Police to identify the children seen in the derogatory videos uploaded by
‘Pratibha_ed_squad’ and ensure that they are provided appropriate protection and counselling.

“Identify the children appearing in the impugned videos and ensure that they are produced before the competent
Child Welfare Committee (CWC), wherever warranted, for assessment of their care, protection, safety and well-
being. Necessary counselling/psychosocial support shall be provided through the CWC/DCPU, while strictly
protecting the identity and privacy of the children,” the notice reads.


https://www.opindia.com/2026/09/nhrc-directs-etah-police-to-register-fir-meta-respond-complaint-home-tutor-pratibha-instagram-children-anti-modi-hate/
https://www.opindia.com/2026/09/nhrc-directs-etah-police-to-register-fir-meta-respond-complaint-home-tutor-pratibha-instagram-children-anti-modi-hate/
https://www.opindia.com/2026/09/nhrc-directs-etah-police-to-register-fir-meta-respond-complaint-home-tutor-pratibha-instagram-children-anti-modi-hate/

In addition, the police have been directed to identify the individuals running the social media in question and
probe the role of adults involved in scripting, recording, uploading, or otherwise facilitating the content.

“Ascertain the identity of the person(s) operating or controlling the social-media handle, recording or creating the
videos, scripting or prompting the children, uploading, circulating the content and otherwise facilitating or
benefiting from such activity, including the role, if any, of parents/guardians, tuition/coaching operators or other
adults,” the notice adds.

Furthermore, the NHRC has directed the police to examine the digital material in question, identify commission of
cognisable offence, and register FIR against those involved in creating, recording, uploading, circulation, or
facilitation of such content as well as the concerned social media platform Meta/Instagram.

“Examine the entire digital material and, where commission of any cognizable offence is disclosed, ensure
registration of FIR and investigation against all persons/entities responsibly, including the person(s) creating,
recording, uploading, circulating or facilitating such content and the concerned social-media
platform/intermediary, wherever its role or liability is disclosed, under the applicable provisions of the Juvenile
Justice (Care and Protection of Children) Act, 2015, Bharatiya Nyaya Sanhita, 2023, Information Technology Act,
2000 and other applicable law,” it stated.

The NHRC asked the Etah Police to ensure that children are no longer made to appear in such derogatory and
abusive videos in the future. The police have also been directed to ensure that at no point is the privacy of the
concerned children violated. The police is required to submit an Action Taken Report which will “specifically
indicate the number and age of c identified, action taken by the CWC/DCPU, Counselling and protection measures
provided, persons identified as operating and creating/uploading the content, FIR/action taken, if any, and steps
taken for preservation/removal of the impugned digital material.”

NHRC directions to Meta India

The NHRC has directed Meta to examine the Instagram handle ‘Pratibha_edu_squad’ and the derogatory videos

involving minor children. Meta has been asked to submit a report with responses to several questions, including
how such content was permitted to be uploaded and repeatedly circulated, and whether the content in question
generated any financial benefits through advertising or platform-based monetary gains.

In addition, Meta is also required to reveal what action it took to restrict or remove the violative content, and steps
taken to preserve the account-registration credentials of the Instagram handle in question.

NHRC directions to MeitY

The notice also includes directions from the NHRC for the Ministry of Electronics and Information Technology.
Addressing the MeitY Secretary, the notice directed examination of how children, particularly those stated by the
complainant to be from socially and economically vulnerable backgrounds, are “being repeatedly used such
content and how the platform has permitted its continued hosting, circulation and amplification. MeitY shall
examine the platform’s due diligence, child-safety and grievance redressal mechanisms, ensure appropriate
action in accordance with law, and submit an Action Taken Report within two weeks.”

Oplndia reported about Pratibha the ‘home tutor’ with misleading Instagram bio, brainwashing minor school
children with anti-Modi hate

On 28th September, OplIndia reported about a home tutor, identified as Pratibha, who has been indoctrinating
young kids (some below the age of 5 years) with political propaganda and anti-Modi hatred. The Instagram handle
@pratibha_edu-squad’s bio reads, “Indian Administrative Service (IAS)” and “The UPSC Odyssey".

However, OpIndia could find no publicly available information about Pratibha clearing the IAS exam and becoming
an officer. Pratibha did not post content using children as ‘political props’ until the unrest and chaos were



unleashed in India’s National Capital by the Cockroach Janta Party (CJP). The first politically charged video was
uploaded on 14th July 2026.

She claimed, “Hunger strike is the last resort for anyone. Imagine the condition of a country where people need to
take to the streets and fast to demand the resignation of a Minister.” Pratibha had also tagged the Instagram
handles of Abhijeet Dipke and the Cockroach Janta Party in that video. Receiving better traction, Pratibha began
using children for such videos more frequently. The caption of one video reads ‘Sharm karo Modi Ji’ while another
says ‘Modi Baba Chor." A child who is unable to speak coherently is forced to say ‘Gande Uncle Vote Chor." Another
kid is heard saying, “Modi hatao Desh bachao.’ Two other students were forced to mock ‘Mann ki Baat' radio
programme of Prime Minister Narendra Modi.
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NHRC seeks ATR on alleged quarrying in Similipal foothills

The National Human Rights Commission (NHRC) has sought an Action Taken Report from the Mayurbhanj District
Magistrate on allegations of illegal stone quarrying in the foothills of Simlipal National Park, including areas near
Saratchandrapur and Bankasahi villages.

Statesman News Service | Bhubaneswar | September 29, 2026 9:17 pm

The National Human Rights Commission (NHRC) has sought an Action Taken Report from the Mayurbhanj District
Magistrate on allegations of illegal stone quarrying in the foothills of Simlipal National Park, including areas near
Saratchandrapur and Bankasabhi villages.

In an order dated September 28, the NHRC directed the District Magistrate to inquire into the allegations and
submit a report within two weeks of receiving the Commission’s communication.

The complaint, filed by rights activist and advocate Akhand, alleged that unauthorised stone quarrying was being
carried out in the area, particularly at night, using drilling machines and explosives. It claimed that blasting
caused loud explosions and tremors in nearby villages and that cracks had developed in some houses, particularly
mud houses inhabited by poor and vulnerable families.

The complainant also alleged that quarrying was being undertaken without requisite approvals or environmental
clearances. The complaint further alleged that over 50 stone-laden trucks were passing through the area daily,
affecting road safety and the normal life of residents.

Concerns were also raised over alleged deforestation, hill cutting, and noise and air pollution in the Similipal
region. The complainant contended that such activities could adversely affect the safety, livelihood and dignity of
local communities dependent on natural resources.

The NHRC observed that “if true”, the allegations would constitute serious violations of human rights. It
accordingly directed its Registry to forward the complaint to the District Magistrate for an inquiry and an
expeditious report.

The complainant had sought action against those allegedly involved in the quarrying, including seizure of
machinery and trucks, besides relief and compensation for families whose houses were allegedly damaged or
whose lives were put at risk.
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NHRC seeks action over alleged exploitation of children for Instagram content
By IANS
Published Date - 29 September 2026, 07:28 PM

The NHRC has ordered an inquiry into allegations that children aged three to 12 were being used in abusive and
politically charged Instagram videos. It directed police, MeitY and Meta India to investigate the allegations and
protect the children's identity and well-being

New Delhi: The National Human Rights Commission (NHRC) has taken cognisance of a complaint alleging the
systematic misuse and exploitation of young children, aged between 3 and 12 years, for creating and circulating
social media content through an Instagram handle reportedly operated from the Marchra area of Etah district in
Uttar Pradesh.

A Bench presided over by NHRC Member Priyank Kanoongo has issued notices to the Senior Superintendent of
Police, Etah; the District Magistrate, Etah; the Secretary, Ministry of Electronics and Information Technology
(MeitY); and the Managing Director and Country Head of Meta India, directing them to submit their respective
Action Taken Reports (ATR) within two weeks.

The action was initiated on a complaint filed by Sewa Nyaya Utthan Foundation, alleging that minor children,
including those from socially and economically vulnerable backgrounds, were being made to appear in videos
containing abusive, derogatory and politically charged expressions. The complaint alleged that the children were
scripted, tutored and prompted to repeat such expressions, following which the videos were uploaded and
circulated publicly for digital reach and engagement.

The NHRC observed that the allegations, if established, disclose serious issues concerning the care, protection
and dignity of children and their alleged use by adults for the creation, publication and amplification of digital
content.

The NHRC directed the Etah SSP to immediately verify the allegations and identify the children appearing in the
videos and, wherever warranted, produce them before the competent Child Welfare Committee (CWC) for
assessment of their care, protection, safety and well-being. It also directed that necessary counselling and
psychosocial support be provided to the children through the CWC or District Child Protection Unit (DCPU), while
strictly protecting their identity and privacy.

The police have been further directed to ascertain the identity of persons operating or controlling the social
media handle, recording or creating the videos, scripting or prompting the children, uploading or circulating the
content, or otherwise facilitating or benefiting from the activity. The NHRC said the role, if any, of parents or
guardians, tuition or coaching operators and other adults should also be examined.

The apex human rights body directed that the entire digital material be examined and, if commission of any
cognisable offence is disclosed, an FIR be registered and investigation undertaken against all persons or entities
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responsible, including those creating, recording, uploading, circulating or facilitating the content, as well as the
concerned social media platform or an intermediary wherever its role or liability is disclosed. The investigation
may involve applicable provisions of the Juvenile Justice (Care and Protection of Children) Act, 2015, the Bharatiya
Nyaya Sanhita, 2023, the Information Technology Act, 2000 and other applicable laws, the NHRC said.

The SSP was also directed to ensure the immediate preservation and lawful collection of relevant videos, account
information, upload records and other digital evidence so that deletion or alteration of online material does not
prejudice the investigation.

The District Magistrate has been directed to ensure that the children identified in connection with the alleged
content are promptly produced before the CWC, wherever required, and that their safety, care and psychological
well-being are assessed. The DCPU has also been directed to facilitate counselling and psychosocial support and
assess the circumstances in which the children were allegedly made to participate in such content.

The NHRC has separately directed Meta India to examine the Instagram handle and material depicting the minor
children and submit a report explaining how such content involving repeated use of young children was
permitted to be uploaded, repeatedly circulated and remain accessible on the platform.

Meta has also been asked to disclose whether the account or content generated any monetisation, commercial
benefit, advertising revenue or other platform-based financial benefit, directly or indirectly. The social media
platform has further been directed to state the action taken to restrict or remove content found violative of
applicable law or child-safety policies, while preserving relevant account and content data for lawful investigation.
It has also been asked to preserve and, upon lawful request, furnish relevant account registration particulars,
login or access records, IP or device information, upload records and other available digital evidence to the
investigating agency.

The NHRC has directed MeitY to examine how children, particularly those stated by the complainant to be from
socially and economically vulnerable backgrounds, were reportedly being repeatedly used in such content and
how the platform permitted its continued hosting, circulation and amplification. MeitY has also been asked to
examine the platform’s due diligence, child safety and grievance redressal mechanisms and take appropriate
action in accordance with law.

The NHRC made it clear that the children appearing in the alleged material are to be treated primarily as children
requiring protection and appropriate assessment, and that the investigation should focus on identifying the
adults or persons responsible for scripting, creating, uploading, controlling or commercially exploiting such
content. The NHRC also stressed that the identity, dignity and privacy of the children should be protected at every
stage of the proceedings.

The SSP, Etah, and the Managing Director and Country Head of Meta India have been directed to submit their
respective ATRs, along with supporting documents, within two weeks of receipt of the notice.
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NHRC issues notice to Meta, MeitY, Etah district administration over 'exploitation' of minors
TIMESOFINDIA.COM | Sep 29, 2026, 03.57 PM IST

NEW DELHI: The National Human Rights Commission (NHRC) on Tuesday took cognizance of a complaint alleging
the repeated use of minor children in "scripted, objectionable and politically sensitive" social media videos linked
to a purported coaching centre in Etah, Uttar Pradesh.

A bench headed by NHRC member Priyank Kanoongo issued notices to the senior superintendent of police and
district magistrate of Etah, Meta India's managing director and country head, and the secretary of the ministry of
electronics and information technology (MeitY), seeking action taken reports within two weeks.

The complaint raised concerns over the children's dignity, privacy, psychological well-being, parental consent and
possible exploitation. The NHRC has directed Etah police to identify the children involved and ensure their
protection and counselling.

The police have also been asked to identify those controlling the social media account and examine the role of
adults involved in scripting, recording, uploading or facilitating the videos. The commission directed that
appropriate legal action, including registration of an FIR, be taken if a cognizable offence is found.

The NHRC has separately asked Meta to explain how content featuring minors was repeatedly uploaded and
circulated, what steps were taken to restrict or remove it, and whether any monetisation or commercial benefit
was generated from the content.
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NHRC issues notice to Meta, Centre, Etah district in U.P. over alleged exploitation of minors in videos

The complaint raised concerns over the children’s dignity, privacy, psychological well-being, informed parental
consent and possible exploitation by adults facilitating the content; the NHRC sought action-taken reports within
two weeks from the authorities concerned and directed the Senior Superintendent of Police in Etah to investigate
the roles of those allegedly scripting, recording, uploading and circulating the videos

Updated - September 29, 2026 04:32 pm IST - New Delhi
Ishita Mishra

The National Human Rights Commission (NHRC) on Monday (September 28, 2026) issued notice to Meta, the
Ministry of Electronics and Information Technology (MeitY) and Etah district administration in Uttar Pradesh over a
complaint alleging that minor children were repeatedly forced to appear in objectionable and politically sensitive
social media videos linked to an Instagram account stated to be operated from Etah district.

The NHRC Bench, presided over by member Priyank Kanoongo, in its notice has cited a complaint from Sewa
Nyaya Utthan Foundation alleging that children, including those from socially and economically vulnerable
backgrounds, were being tutored and repeatedly made to appear in videos containing abusive, derogatory and
politically charged expressions, which were subsequently uploaded and circulated publicly for digital reach and
engagement.

The complaint raised concerns over the children’s dignity, privacy, psychological well-being, informed parental
consent and possible exploitation by adults controlling or facilitating the content.

Register FIR

In the notice, the NHRC sought action-taken reports within two weeks from the authorities concerned and
directed the Senior Superintendent of Police, Etah to identify the children, ensure their protection and
counselling, and investigate the roles of those allegedly scripting, recording, uploading and circulating the videos.
The police have also been asked to register an FIR if a cognisable offence is disclosed and preserve relevant digital
evidence.

The District Magistrate has been directed to ensure appropriate care, protection and rehabilitation measures
through the Child Welfare Committee and District Child Protection Unit.

Meta, the parent company of major social media platforms Facebook and Instagram, has been asked to explain
how the content was repeatedly uploaded and circulated, whether it generated any monetisation or commercial
benefit, and what steps were taken to preserve relevant digital evidence and address the material.

MeitY has been directed to examine the platform’s due diligence, child safety and grievance redressal
mechanisms.
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S A TR UTET STIRIATY U7 & WA i STHehRY oft | $H% a1g fAf&eRT 1eHT digH, Grtdr pART iR e &1 & sam g g
T fenera & Rl oiRk Gaifda qearasit & off S fr mh

2540 $93 UfaHTg A 81 e ol fRIerd

fRferent TaeT At = < ot IdT o 3% aeid 2540 93 UfdHTg ey fHierar &, afce fUedt 23 ATg & S9! 9T Agi (ohdT T
&1 T8l gl HAR A IardT fh 3¢ AT Toh §oTR SU UfaATg A fierar &1 fdener # ada # uig iR SRR} fies ok o
STGRIUTE hRIR g | S A fermera srezer idter sae @ it AT ol e godTs Sl

fRuiiRa *Aaw da= @ & YTae 6 a1d I it

o9 3refierch Uehsl AR A TATIT foh TG A1 i el THI T T 8] 814 hl I1d AHA AR g1 T g FefRa =aad aa= § «oft
A A e i a9 ST & GRE G 3Tl g1 37814 el foh ST Gt e RUIE 997 3mgerd, it ot it S|

gl faerTerd Sreael Hid1e SR = hgl feh ag AT oW [T & STder | 78T 31ra1 g1 I5i- StfdehiRa & THeEl G ehic el SiciT
6 g oft vega B Rererar o sreaigesd goif ura g1

e e o e & oA

HIGAT M A AFGY YA hl AT el odens Jd | ehilel Teh AIE deh faarmerd o amex =1 ot faa on1 arar Igfia ArHanfaesr s &
321 & a1 g Rrvm & du 7 ama H i 6 &1 ST RO & MR R 3 6l hRdrg hl SIeEt|


https://www.prabhatkhabar.com/state/jharkhand/dhanbad/labour-department-investigates-unpaid-school-salaries/amp
https://www.prabhatkhabar.com/state/jharkhand/dhanbad/labour-department-investigates-unpaid-school-salaries/amp

Hindustan, Online News, 30/09/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

201790683735162.html

TSYH ©d g16dT ; &8 AT a1 oft sl ot Raid =gl
Sep 29, 2026 05:39 pm IST

By Hindustan | Bureau @& , sTieqR

THSITH ST ©d gledl AT § IER AR T & A & @18 qeim arg off fSerm uemae 3 sl ot st Ruye =gt st
81 I8 STHhRI T ST A AR fas] & a1 & AfIRR 3Mde o SR A &1 81 3 73, 2025 i THSIIHA AfSehe ehictel Seudrel
Bd iR+ & sfag Se, g argad fachi, sids aidt gd tupent 3t i #id g1 718 ot

RERY <t fRiar

R fawy & AR TR T A 10 18, 2026 i Iurgerd ot fAqer faam a1 foh fR1eprardendl ot a1 dew Siig &, 3R & 18
PHRATS Y 3TaTd 1Y IR TR Tg oh HidR SanT ept RUE Hid | gt 3R, ST 4 23 f8deRr, 2026 & 31U IR # forn § & 38
3f¥elg & SgaR Heifdd arfdert & i Ruld ure =781 g3 2

=1g & 3Efig

S faepre 5 & ereer ERY fawy 3 gt “aR uRaRT 3 oo+ s Ueh SRR Sreudrel § @Y | 421 i gated AHaTdeR e 3
St 3R R op1 e fRder foam, R erd adia a1g oft Rl 21 7131 ag gara fnd) =afe a1 5o & foog 81 €1 a8 S o1d ST JaTd &
foh 519 ST ot Srrqer Ht AT %8 S, t difgd uRaR = & ferg agt s

3fele 3R gty

I T foh SURgerd hraferd # g1 & iR & dgd 3ida I SIid, SIRNT eht RUIe, Fairasi ey &t ufed qerm ari aRart @t

AT el STeTT-S1eT fRAT hl STeprt 71l 81 |1 & 361 ST hl it qearasi! o a1 U5 WSTeh STUTe ol g+ IR U ol
AT 4 Bl G Wier 1 IR e B


https://www.livehindustan.com/national/story-mgm-hospital-rooftop-collapse-human-rights-commission-report-delayed-201790683735162.html
https://www.livehindustan.com/national/story-mgm-hospital-rooftop-collapse-human-rights-commission-report-delayed-201790683735162.html
https://www.livehindustan.com/national/story-mgm-hospital-rooftop-collapse-human-rights-commission-report-delayed-201790683735162.html

Bhaskar Hindi, Online News, 30/09/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://www.bhaskarhindi.com/other/nabalig-bachchon-se-
aapattijanak-social-media-video-banvane-ke-mamle-mein-nhrc-sakht-eta-
police-aur-meta-ko-notice-1368217

rafert aedt & smufisies Hieret Hifsar difeat sam & A # TIgTSRET 9%, Ter gferd 3R Aer &t Aifed
29 Sept 2026 11:22 AM

IR U2T o el fSiel § Tep qUTehiAd ahifRivT TRIT gRT ATl 0] & &hidd dk R f&ps, smuftsies oik IeHifde w9 @
Gagsfter aieret Hifsar fAf3at gam & ama & U 7 fdeR ST (TIugsRT) 7 oer Iae ok g1

T3 faeeft, 29 AR (SMETTATH) | 3R ULl & Vel fSiel H Teh qATh AT hifRiT TRIT gRT ATt sl & hfdd dk R f&hes,
STafIeTeh 3R ASTifdeh w0 & Hdesftar Giere Hifgar difeat svam & ama & T A fSaR SR (TIUTSRE) = gl d3i
faar g1

3TN oht et fotepraa & S1RIg e T o b shifei G &Y onrs | e gl &) aR-aIR Gierer Hifsar fifsar § sware faar s
g1 g, fSre S=1eht Rk, ST ok #=id=ies gRenm R 1R @awt Oa1 gt @1 81 Riehrad # sifuradhia agafd & fomm s=ai &
Tufaa enwoT ot dien Y f=iar sTars e ot

£ TR Ae R TIUTSIRYT & Gaw fU-ieh I Sl SIeAeTdT arelt sd = g-IaTs ol | STTINT = AT i sedl & STTUhRT ol 8]
gfeg &t Aifew S forar &1 99ft T 3 g & fiar Srarg i Raid (TdtemR) Anft 78 21

ST 7 GeT gferd ot wue Ader fQu € 1o Haifda st & ugam o STaRaehdaR I aTe shedTuT Aifd (Heseyget) & aHe uedd

foram SITQ | amer gt IRt gRam ok swrsafelT gfead i g I AFaTf@eR SRR & SR, S P g g fdg 37 aawh! ok

T cht fFeT hl TgdT SheAT gIHT d1TgY, STt Sred! o ATETH ¥ hee ohl [&hfeT, Repifen 3R sraeiifsn & 3@ § a1 4 ufehar &l Sgrar
3wal

9% 1Y &I, ATt § T STORTE UTY S 0R UTATHeh! (THITMSSTR) TSt I MIATIAR el BT hRaTs e & Haer ot SRt fobg g
&1 STTINT = 39 AT | WiLTeT HifSaT WiethiH <hl ffent IR ff TaTel 3a1¢ & | HeT 8331 § gpT M1 § foh SR AafenT st § dsfad
O il Sl aR-IR 3rucis 3R UETRd g1 i AT hd elt| T 59 aRE & dhde 9 i A a1 wAffae @ o mar
3R Tefad feforea areat ot grfdia w@= & folg o=t 3 &1 shed I3 5

TAUTSRET 7 370 Srmaer H T fhar & foh 50 R At A a=ai ol Jead: TRE0T 3R TETIdT i STaedchdT alet Sedi & ®J # q@l
S| ST eIt et fqer o ma ¢ s s bt ugam, TRAT SR fAsTar &l Ot avg @ &1 &l 31T iR 3% fohedl it aRg & gaifgd
fohaT STTQ | ShRaTs 1 & d&d 3 @R g, ST el § f&hte foraa™, RepifSm, sraaifE, shgier eheet a1 aaradniics woT # enfie g1


https://www.bhaskarhindi.com/other/nabalig-bachchon-se-aapattijanak-social-media-video-banvane-ke-mamle-mein-nhrc-sakht-eta-police-aur-meta-ko-notice-1368217
https://www.bhaskarhindi.com/other/nabalig-bachchon-se-aapattijanak-social-media-video-banvane-ke-mamle-mein-nhrc-sakht-eta-police-aur-meta-ko-notice-1368217
https://www.bhaskarhindi.com/other/nabalig-bachchon-se-aapattijanak-social-media-video-banvane-ke-mamle-mein-nhrc-sakht-eta-police-aur-meta-ko-notice-1368217

Udit Vani, Online News, 30/09/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

JAMSHEDPUR: THS(IQH 3eTdTel &d gredr: NHRC & 311321 & @18 A1g a5 +ft Ruté 78], difed uRar e off gamast & udten &
BY-Udit Vani September 29, 2026

3fea aroft, SHLEYR : THSA AfSdha dictst Td SUdTe ohl Bd [RA Sl GeT Pl ek Hifsd TRaRT il o it =7 3R Farmast i
Tciler 1 I AHaTfaehR ST (NHRC) 3 f31 & @18 a8 arg oft fSiem gemas 4 et aep sraft S Ruté amai a6t &t it 81
g SFehRI oI A 79 & 3reaet Ud gd faemrasm uaeft 9k fawy 2 &, Srgi= a1 & ifdeRr & dgd ag Qe foar|

STANT & 3TQeT Y ISR, UL § STaTd gl

TR fIs0] & SR, THSIGH S¥UATe o ©d g1ad & 16 NHRC 7 10 S[e18 2026 ot fSial SeTfenR, gt [igyA ot fAder faar ar
feh & STie &R SIRINT @l TR FeaTg A RUTE 1 srarcie 38, 23 fAdar 2026 deh SN & i bt oft gepr &t Rald =g ugeh g1 59
AHe # 9k fasoy 3 s ot feguoft & ey uw Bfta v sruTer A g i fierd oft oSt g g

difed uRar gamast & gaeR &

THSITTH SrUdTel i Bd A i ger 3 78 2025 @l g8 oft, fSaH 3fds Sitaem, gerra argw faehi, sfieie didt 8z Jugen 3t &l 7

gl g oft | R foreu] A T {6 8168 & 17 #eH a1 Y garraet iy ufchar # gt 81 Igi7 SIRESTE & dgd Seudrel ¥ +t SIHeRT
uTed <, faH g IRydTel & WihRT foh Fammest & faaror 6t ufthar st difed 8, foad IRt uRart st = =&l fier 1 @1 81

$9 s, 9k fAw] = Surger shraferd &t 24 3Rd 3R 2 fAdeR &l ux ferae ufehar i Sert |7Rf, dfch 38 ohls Stare &l e
35 3ot fhe @ a1 & AR & dgd 3ferT-3ier figail R SRt At €, fored Stiw, Ruté, games ufekar 3R sfd™ i ffa
STTAE 1 TTT BT STTINT ! T HSTehe AT i Gk @it 3R URI¥IfHeh eTaRarg! R ST @i ahT SR foham 81


https://uditvani.in/jharkhand/jamshedpur/jamshedpur-mgm-hospital-roof-collapse-incident-nhrc-order-compensation-awaiting/
https://uditvani.in/jharkhand/jamshedpur/jamshedpur-mgm-hospital-roof-collapse-incident-nhrc-order-compensation-awaiting/

Deshbandhu, Online News, 30/09/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://www.deshbandhu.co.in/uttarpardesh/national-human-
rights-commission-takes-strict-action-on-objectionable-social-media-
videos-made-using-minors-issues-notice-to-etah-police-and-meta-323215

rafert aedt & smufisies Hieret Hifsar difeat sam & A # TIgTSRET 9%, Ter gferd 3R Aer &t Aifed

IR U220 & el et & Teh TATR{AT hifRiT TR gRT ATl a<a] & hidd dk R fEres, smuftses 8k AsHifde &0 9
Gagsfter aieret Hifsar fifsat gvam & ama & vt aHa ifder ST (ARt 7 oer dae faan g1

By - Deshbandhu Desk 29 Sept 2026 11:48 AM

T2 Rl | IR W & Ter et & Uep qrerfAd shiftit G gRT AratfeiT s=ii @ ofad R R fBpes, smuftsHe ok aomifas &
Y Taeefier Gieret Hifear fifeat 7am & g & vt g SifdeR sl (TeasiRet) = wet o o §1 smanT o feft
foepraa & STRIY o T4 o7 foh i dwre 6 oS Bie sl ol IR-IR aierd Hifsar fifea § swaurer forar < <@ 8, e
ST TR, fAeTdn ofR AT gRem wR efiR w@aRt AT &) %1 81 e # sifYradva agafa & e st & denfaa oot @Y
Aenx oY R STTs 77 oft

29 TR Ae R TIUTSIRYT & Gaw U-idh I i STeaerdT arelt sd = gAaTs ol | STTINT = ATHe i aedl & STTUhRT ol R
g o) Aifed STRY fohar &1 9ot @ S gudtg & iR sRar & Raid (Tdhemm) #ith s 21

JTANT 7 GeT Yferd ol wuw fAder fqu € 1o Heifdd sl &l ugam e MTaRaehddaR I aTel shed1v] GiATd (Hssegd ) & THe uedd

feram SITQ | amer €t IR gRam ok ewrsafelT gfead i g A AaTfdeR SRR & SR, S P g e fdg 37 aawh! ok

Tt eht fHehT hl T SheT 8IHT ATTgY, STt STed! o ATEIH ¥ Thee i [&hieT], RepIfEn iR STaeiifs & 38 & a1 59 Ufehar &l Sgrar
el

g9 1Y Bl, HHe # TF TORTY UTY ST R UTATAhT (THIMSIR) Gof R MIATIAR el I SRaTs e & (Aaer oft SRt fabg g
&1 STRINT = 39 AT | WieTeT HifSaT WiethiH <hl ffent IR ff TaTer 3a1¢ &1 Aer $f3ar & gpT M § fob SR ArafenT s<at § defdd
Ot A} Pl aR-IR 37U 3R TR 8 i ST el felt | RT $9 aXE & dhee 9 Pl AHCIgoi AT HAffae e o mar
3R Tefad fSfrea areat ot gRfga w@= & folg o=t 3 9T Shed I3 8

TR A 370 raer H wWE A @ o 30 R ArHet # sral ohl Gedd: TRE0T 3R gl hl SATedehdT alet s & ¥4 H q@T
S| ST eIt et Fqer e ma ¢ s srea &ht ugam, RAT S8R fAsTar &l Ot avg @ & &Y SI1g 8iR 3% fohell oft aRg @ gaifed
fohaT STTQ | SPRaTs 1 & ed 3 @R g, S Il § &bt foraa™, Repifem, sraeif, dhglel ehee a1 AATadTiics Vol H i &


https://www.deshbandhu.co.in/uttarpardesh/national-human-rights-commission-takes-strict-action-on-objectionable-social-media-videos-made-using-minors-issues-notice-to-etah-police-and-meta-323215
https://www.deshbandhu.co.in/uttarpardesh/national-human-rights-commission-takes-strict-action-on-objectionable-social-media-videos-made-using-minors-issues-notice-to-etah-police-and-meta-323215
https://www.deshbandhu.co.in/uttarpardesh/national-human-rights-commission-takes-strict-action-on-objectionable-social-media-videos-made-using-minors-issues-notice-to-etah-police-and-meta-323215

Loktantra Savera, Online News, 30/09/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://loktantrasavera.com/braking-news/mgm-roof-accident-
even-after-two-and-a-half-months-of-nhrc-order-the-report-of-the-district-
administration-is-pending-saurabh-vishnu-raised-questions-saying-when-

even-the-commissions-orde/

THSiied B g1adT : NHRC & 39T & @18 7 a8 off e v Y Raté @ifda.... Tkt fawy 3 Sa1q Tard, shgT—'STa S b
33 oft 3T g WY af fifed ufkar =g & faw wat Sme?
By-Chanakya Shah September 29, 2026

STHIGYR : THSIYH AfSehel Shlelst Ud SeUdTel A gU Bd 81ad o A H IS AHaTdehR ST (NHRC) & fAder & amasig fSierm

UM I ST RUIE 31a deh SN Sl gl WSl ST T ATHAT TTH ST &1 51 [dehrd #9 o 31edel gd gd faem=esr ganeft IRy
forso] & SR, GaT & SHf¥HR (RTI) & dgd AT & fieh SR & a8 a1 e T8 ¢ foh ST & fAder & i @18 #ga a1g oft
Tefa mfderRt & &g Raté o 721 8 &1

TRe7 frsoy & garfaies, 3 7S 2025 HY THSieA Afchd Piche Td sRUdTd & &d iR &l gear A 3 Sitaa, gora argaq fad, sfidg
el 3R Yugent qeft bt Hid g3 off | 37 ATHe # I fAeprad R IER AFETARR ST 3 10 Jers 2026 @i gdt fAgyH & e
ZeTfAert &t fAder faar o s fAsradendt &t e ders AT Y ST Y SITE, &Y 718 hRaTs & S8 STeiTd el ST JT IR g &
ofiR 3T ot Rl didt se)

RTI & Siare # 31T 3 sarn—Rald ared 8] gs......

R faeu = o fok 381 ST o fAder & srurer ot fRAfA ST & faig RTI & Aregs @ SiAeeRT Al ot 23 fR&der 2026 @t
TN Y 37R & AT 7T STarre # ehgl 7T feh 38eh 31fHei o SfHR Haifed Uifdehrt & 31al deh ehis RUIE UTed 781 g3 &1 I51 Sama
foh 39 Haiy 7 I17 24 3Rd 3R 2 RAdeR @l Iurgerd sraferd # Srerm-arent o #ft Ay &1 37 SR a1 U whraferd # UTe gg,
ifehT 319 deh 32 ohiS STaTd Tel [HeT 3fiR 7 &f 32 Sird iehar | faet fahar M|

17 AgI d1g +ft garres &1 SaoIR.......

TR farsoy 2 I foh TASTeH SRgdTet &t 3R & 31 3FTRd ohf RTI & STaTdl # JTastT 1A & T bt areft ufehar & sraran mam g1
IThT ST & foh BT o 1T 17 HgA a1G ot Fdchl & IRAR] hl GITTas! T $ASTR g S61- hal [oh T8 HAHT fohell e a1
STHITdeh Gl o AT 3TRIY T T ATg1, dfech difsd URAR] ol =ATd 3R UM STatadg! gHfead e ol 8l

‘STINT AT HTGLT | SIYAT 8 SITY af fifgd vl Smav......

TR faso] A gt “IR URART A Teh TP SeUdTel # 370+ {sT1 hl @) 327 &t Faed AHaTaeR §R1 3 S 3k RUtE diaa
o1 Ty fAder faa, At o1$ 7eR arg off Ruld s ae 7€t ugdt| ag ware freht safemy a1 et & e 78 —3g ware 39 ard
o1 g foh ST AT o 3rmaer ft 3gHT <8 Y, df fifgd ufkar = & felq gt Sme?”

319 RTI & sy #7ft 78 gt fIfa......

kY o] = 9T foh S617 FiTeTaR &t SUged hraferd # RTI & dgd AT 3G aoh AT O el fa¥qd STHehR Ji T g 1§98

NHRC & 311a21 & 3rute, S &t fRIfd, s ent dsit 78 Ruld, gammast Y & urfd qem ari gden! & aRaRT @l Yirar &t
STT-3eT AT Y THSBRT Al 775 §1 3T IATaT I6IA AL AFATSDRR STINT bl Y Heiferd qeard<il & AT U= AT AHA |


https://loktantrasavera.com/braking-news/mgm-roof-accident-even-after-two-and-a-half-months-of-nhrc-order-the-report-of-the-district-administration-is-pending-saurabh-vishnu-raised-questions-saying-when-even-the-commissions-orde/
https://loktantrasavera.com/braking-news/mgm-roof-accident-even-after-two-and-a-half-months-of-nhrc-order-the-report-of-the-district-administration-is-pending-saurabh-vishnu-raised-questions-saying-when-even-the-commissions-orde/
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STUTA &1 B TR GF: WA @ 3R hdl i GIRT @iert ol SRl foham &1 31ar 31 a8 & foh NHRC & fAder & srasig wifea Raté
3R G3MTasT ufehaT st ciehe fSTet U=me &t ek & T STaTe 98+ 37T 8|



One India, Online News, 30/09/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://hindi.oneindia.com/news/india/nhrc-probes-underage-
children-in-etah-coaching-video-case-012-1657895.html

et § 8 WeiHiides difsal R NHRC 9%, Meta, MeitY 3R GeT Uie o Jifed

AERT AFETYhR ST 39 g1ai i STid & 8T & b Ter spifein dex & Aranfent a=di ol aR-aIR feres, Gagaiia aorifaes difeat
fazaman | St & St St gRem, ugar ol gRem R gferw, der §fsar ok MeitY & RUYE a1 amaer faan war 8, a1 8 fSwier
AT & T T T Brars off Y st

By Oneindia Staff Published: Tuesday, September 29, 2026, 13:01 [IST]

T3 feett | TERT A 1f¥RR SMRNT (NHRC) = IR U32T & TeT St & U dATeh(od hifeiT SRI= § g AATaTielT S<di ol diered
Hifgar fifsat & i ®u @ saTa e ST & ame § 9374 o g1

foYerrara & omRYg e AT & o <l @l fepe adidh @ smufisies ok Ieifae w9 § ddeefia difeat # ar-ar uxgd fawar i,
oo It i, fsTar, Al gren ok eifderl W ufdgd Uva ug ¥endT gl

AT Y THRAT @l 3@ gT NHRC Hawg ot fiieh sht &ht sreaern arelt s 3 Qer & aRs gferd srefares (SSP), Srenfaenms,
Meta India & Managing Director T& Country Head d2IT Seiag Hadl Td a1 Welfich! #31ed (MeitY) & @fdq ot Aifed iRt
foram &1 o A |eft Wafda gerf & g g & +ffR Action Taken Report (ATR) U¥dd &< ot el 8l

SRINT 3 wer yfere ot fAder fea & fos dfifeat & s 3 aret sreat &t uga e I7eht gren gAfead &l Se | srasaehar ug W a<al
I FTe SheaToT AT (CWC) S THeT URgd fhaT SITY a1 S7ch! ShisaienT 3R FAIAAIeh FgRIdl i eI &l F1G|

g9 I1Y 81 Yl ont 37 AfRIT chl fAchT hl ST el Tl hgl 7T ¢ Sit hidd diR TR Sl ohl [&hfeeT, difsat Repifs, sraefsm ar
hec o UER H MAet 3@ g1 T = WE foha ¢ ok afe ST # ls d3d SToRTe |rH+ 3MTdT € df THhTS3IR S9i e I o 3ER
PRATS hl ST

NHRC 9 Meta India & +ff Sare derel fohar g1 3mai 3 gt & o Arafen s=ai & defdd ¢ 9t aR-IR wiehiH R Hd 3uels
3R gaTRd gidt 28T |1 &1 gg ot SRt 7t 178 ¢ fob e 31 ifeat @ fohet wepR et arfefer @ ar Aiderssie garm ok defea
fefrea Teat At FRfea @ & foiw a1 svew Sa1g 9|

3T A MeitY @ +ft 29 TR & A1l & Iuctedl R ok der-idh! Iural &l SRRt 7Tt €1 3ra= ameer & o 3 sher @ fh
Tofd S=i ol Y8 Uger TR&TUT 3R T <l STaeThd] aTdl < & =g § 3T ST 1T

ST T & thichd 3 Ja%eh! 3R 31 aferal eht fient WR gi-1 a1feq St ar<dl <l f&hftdT, Repifsw, saeifs, ahgifel ar dvfaa
AT M1 H A 8 Fehd &1 NHRC 3 ag off fAder fean & o gt ufekan & SR areat i ugam, iRka ofk Fstar di em &
g1 8 gfAfeaa & g ST o Hefa sifdeniiat ofik dwrmeii @& Rulé fem & a1g At Y St aeften s


https://hindi.oneindia.com/news/india/nhrc-probes-underage-children-in-etah-coaching-video-case-012-1657895.html
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i Bhaskar Hindi, Online News, 30/09/2026
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UP News: deITerfad iR SR gRT Arenfalt a<i & it Hifsar seaare & amel & NHRC = foar @3
29 Sept 2026 11:51 AM

NHRC S&® fiRich Il <t STeaerdT arell a9 3 Ter & SSP, fSrenféert, Meta India & Managing Director & Country Head
dT MeitY & Secretary @l AifeT SRt & &F w18 # Action Taken Report (ATR) #itft

fefSicat S%h, =18 et Iy Aa SifdeR ST (NHRC) A 37k U & Qe foiel # demenfad entfeiT derm 9 g Arael a<di ot
HiAd BT G fSpe P smufts-en Td IoHifae U & dae-efia aiera fifgar fifeat § aR-arR sward frw 5= & fRierad oR @3
foram &1 fRrepraa & st Y i, fFstar, w-itdentaies grem, sifada ggafa ek dufaa siwor &t dex fiofik RidTg Srarg s o
NHRC S&® fiRich ST hl STearerdT arell a9 3 Ger & SSP, fSrenfeerit, Meta India & Managing Director & Country Head
daT MeitY & Secretary @l Aifed STRT &2 &1 g | Action Taken Report (ATR) ART &1 STRINT = Gfeld &l s hl ggam™ ey
JMEFRATTIR CWC & THET U¥Jd -, Sl Y& Td Sl AT e a1 s bl scripting, recording, uploading
3R content @ facilitate &= aTet cafaaa S ffie i STra e & FAder i3y §1 T3 srovrer UTg WM WR FIR fga 3Ra s
HRATS & ff A3 g1 Meta & gor 7 & o Arenfer a<at & Hefda anfl & aR-aR srueis ok TeRd 811 &t rgAfd e et @m
S99 dIE monetisation a commercial benefit g3 deT defad fafoea wneat & FRfgd w@m & e a1 seA IoTe T4 ST &
e foRa 8 foh S=a ol Ja: TERETUT Ud FgrIdT hl STaRIhdT aTct Jed! o &Y H @l SI1Q 3R ST T hichd 3 GU%h! /Al ch
ffiehT W g, St ar=dl &l scripting, recording, uploading, controlling teraT commercial exploitation # A g1 sr<at &t
T, TRAT 3R (ST & 281 gifedd e & Pder faw ma
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india-etah-minor-children-political-videos-ntcpvp-rptc-2656342-2026-09-29

gifafeend chee H Bi¢ Il ol STIHTA Ri? AFATHRR R—NT 3§ META @t e Jifeg

TET AFaTdeR SRRT (NHRC) = 3TR UaeT & UeT H Ueh i dex & S8 AEIfelT el & AsTiddh dIfedt # STdTe gi- Ox I3
fora . ST = Meta India 3 SRS SRRERR, Seiagi+ad Qd ga-T Wenfieh! #ater & afdd, er & SSP ok [Sanfaert &t Aifea
ST} & &t ITg | shrars R @i 2.

g urRgs
73 faeett, 29 AdeR 2026, 3rg2es 2:40 PM IST

yifefeerat chee & dif3at & gl ol falw ST &l depx TERT AFaTHR SIRT (NHRC) 3 T3 o 8. ATHe 3R UeeT & el &6l Ueh
HifAT Fex @ SJeT 8. At i Fierer Hifear wr srueits fohar man. ST A ger & SSP 3R fSenfdewrt & @y Meta India & #4fShr
SRRIR T chel 88 3R gelagia Ud a1 Henfidht #arerd (MeitY) & afda ot Aifeq s €.

NHRC S&® fO-Iies STt ht STeerdT arell sa = G+t Faifda gefl ¥ &t 9wrg & iR &rars RUté (Action Taken Report) A €.
feYerrara & omRYg e T & 3 Uer & Ueh hif Her & S Aranfent a<al ol fBhte daR IR-aR smuftiee o Iifde w9 &
Haeasita fifzat 7 swdurer forar man. 53 fifsa) &) vep Seerum srade & wIRY uaniRa fohar mar.

frpraa & sreat dr 1w, Fsrar, afde (R, mrar-fdr & ggafa ik dwfad eiwor ot da fRfar sar 78 2. g3t & g, o
At & Fif ex 7 ugA aret I=al 1 ST FUTHHAT g Adl & e uifeifeend dhce # fohar . g difsat # 'qic k' & 53
o AR 8 'C)P gHefw' che g &t ara oft et TS .

| <hY UG e GRET 3R ShrsHfeln & fHder

NHRC = gferd &l difeat # fawars o aret s=ai &ht ugam e iR 3-7eh! YR&M Ud hIddfelt daehen o1 fAder faam g. amer gt dierat
g1 39 UTehdT § AGG - dTet GAh! ol AT i STid et o a2l ot QU 8. o7R SIia & ig Haid STURTe §TH+ 1T & af FIR &S
Y TAA 3T AT HRATS YA i hgl T 8.

Meta & +ft HiTT Stara

NHRC 3 Meta @ ggT 2 fo ranfan & 52 3/ chée Pl TR-IR 3ueis 3R arrer &4 g faar man. s 3 ag ot ger & fs e g
et @ foreht avg it FuTE a1 @raERics @ o, Meta & Il ot ufdsifaa a1 gem & faw SaTe 1T ahent i SRt off wift 1
2. 39 a1y €t wafdq e Tadl ol Grféta waa ot a1 AT .

NHRC 3 e o ¢ fos fifgat # snfarer Arenfentt ol e w0 & TRefur 3R 3ieher 6l SRevd aTet Ieal & &U # @1 ST 91fgy. Siid
T hichd I IUhI 311X 31T A hl U UR BT Ty, STt hidd dk U= Ot gl i fepfce, fRafon, sraeifs, Rasoran
TR STIHTA oh foig fSHeR 8.
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Hindi NewsLocalMpVidishaMP Organ Transplant Controversy | NHRC Notice To Health Department

UGS B SFTEH-YARIU IR NHRC a1 ifeq:udten &t & meagh ofiR o @RI 814 & oIk, WA faunT & 4 gudrg & ATR |FfY
fafeem & uga

HqeUGR H TG 3R ST YARIUT Y Ufehar # i meast Fi fRIeprrd R IFR AFanfder ST (NHRC) 3 I3 forar g1 sl
h! G foiieh s Bt die A 753 o Ty AT &t Afed SIRT &R IR 9w1g # YR Sohd RUTE (ATR) 921 i i hal g

Ig frerad fafden faredt =i &, smg = &t oft| fieeraa & S1RIY @ 74T & foh SreudTel! & ST JARTUT & foig a witer gt o
e a8 § Ut A8 glaTl TR § o ure g3t Y ShiTe ugdler vl ont arafierar € S 21

3T Ty IR g1 ugE o ot R

forerTad # ahgt T & foh SRTGTH i eiehy STTRechdT S o FTaS[G TRART SRUTE! H AGRITSHT hl ST & HRUT G fhg 7T ST ot
Rierd iR T9a W uRae 8! 8l UTdTl $9% Ioid S 31T THI TR UIRIYUT o [elQ SEAHTA ol by SIT UTd 37 &R1S &1 911 8

fa=le g = Siver SR uRuYT Y g ufeha el SaTaT URaRft s <l #iwT Y 81 |1 & Srarar & uRaR &t ST & IUANT 3R
JARIUT § ST SRR SUeTed] = cht AT Y Y 71 §1

yrefor & 7 A faewsi i et o e

fQerraa & arior seren! & A7 faQwFY &t o) ot oft fSiep fohar mar 81 59 win &Y 1S @ b Stet fAsvst Suetee 7 €, agi ufdfga afd
WT% hl A <hl Ufehar & e & it sge 6 S|

319 @ faHnT st NHRC & e o STarel ad §T A # &l 718 hrkaTs 3R IBTY 7T ShaH! hl TR IR FidTg & Hiar SmanT
I & gt
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asks-how-did-the-posting-continue/articleshow/134559599.cms

hindi NewsindiaNhrc Strict In Childrens Scripted Video Case Notice To Meta India Head Etah Dm And Sp Asks How
Did The Posting Continue

It & feps dAifeat sam & ame § NHRC %, Meta &t 99 Fifed, goT- e geld! tal gifeeT
Edited by: 3if9¥ qrudy | FavRderzr.hiH+29 Sept 2026, 1:09 pm IST

el A Arenfent sl O hidd dik R fepee ofiR smufisies Oiere Hifgar difeat s7am & A & NHRC 3 9&d 3@ 19<1-T 81 ST
3 gguad), giun ofik Aer g2 ofk IS Hairerd ot e AsTere gt awarg A Stare 7 &1

T3 foeetl: IR U & Uer et & Uah quTehida Shifthn =ie gRY AranfenT s & &3 dk R ks, smufuse ofk worifas =g
T Taeafia isra Hifzar fifsat s7am & ame 7 Ty A SifdeR ST (THugsiRet) 3 &1 4o forar g1

3T oh! At fRienraa & STRIT e TR o b i G & onrs | i g} &l IR-IR Givrer Hifzar fifza & swiare far s

8T &, S 3=eh! ik, fasrar ofk aetdsmiae grem wR ik @adr 31 81 261 81 i | sif Y madhia ggafa & fam s=ai &
Tufaa eNuoT ohl dieRx Y f=iar STars e ot

UeT €1eH g He £f2ar 28 &t Aifeq s
29 TR e R TIUTSIRYT & Gaw fU-idh I i STeaerdT arelt sd = gAaTs ol | STTINT = ATHe i aedl & TTUHRI ol 8-
g o) Aifed STRY fohar 1 9ot @ S gudtg & iR sRarE & Raid (Tdhemm) #ith 78 21

JTANT 7 GeT Yferd ol wuw fAder fqu € 1o Seifdd sl &l ugam e MTaRaehdgaR I aTel shed1v] AT (Hssegd ) & THe uedd
foRaT STTQ | TTer 8t 37eh! gRem SR Frafen gfad & sl

UH3TS3NR i e b e

AT AFGTARR AN & SER, STid o1 & chg feig 3 qa&h! 3R Il hl YHehT ! Ugd AT g1 A1, ST a<dl < Aredd
thec hY fepftd, RepifEm 3R Sruenife o 3@ € a1 39 UfehaT &t Teran 2 38 &

g 1Y g, HTHel A T3 SURTY UTY ST R UTATAH] (THIMSIR) Gof ohr MIATIHR sl SIfAT dhRaTs e & fAder #f SRt fahg g
gl

HeT & ST A 4@ < gard

STRINT = 39 HATHel # HiereT HIfSAT wicthiH &l YA tR +ff Harer Ia1e &1 #er $f3ar & geor ma & o s arerfen seaf § deifdq deft
Gt Bl IR-IR JTUels 3R TR g ht rgAfd e At

RIT 39 X8 & hec T HIS HiAeTgoIer AT HHfae «eT forar mar ofik wefdd ffSieet areat ol i T & fAg ot o shew
3BT 8l
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TG IRE! F 37U 3rmaer # WE fhar ¢ foh 39 R ATt | Sl ohl H&dd: TREIUT 3R HgHIdT hl JATaIhdT dlet sredl o &Y H q@l
S| ST eIt et fqer o ma ¢ s s ht ugam, TRAT SR fATar &l Ot avg @ &1 &l 31T 8iR 3% fohedl it aRg @ uaifed
foRaT STTQ | SPRaTS 1 & ed 3 @R g, S Il | f&hte foraa™, RepifEm, sraaifE, shgiel ehee a1 AATadTiics Vol H e &



